
NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

Q:.\5 's. 

3 iJi 

I 
4 

) 	/ 

Oa.Afo3 cøe 

3 / 77 ej91  

r 	- 
ç 

kcp- - C"I 
4)r4I * 

kJJ 
ORDER It. 4 DA TEl) 1 7-8-j 9 •  

O.A,No. 233 of 1999 t) 	
M.A..361 of 1999 
M.A.NO. 362 of 1999 N C1 U 	 cs- 

heard Mr. B.Dash, learned Additional 

Standing Counsel (Central) and Mr. P. P. panda,1a rned 
Counsel for applicant on M.A. For the purpose of 

( 

	

	Considering these MAs,it is necessary to note that 

in the OA, the applicant has prayed for quashing the 

order of his transfer at Annexure...5 from Nimapara to 

SUrxlergarh.on the date of admission of the OA on \ 
2O.5.1999,the trans fer order was Stay& till the 

representatj0n stated to have been filed by applicant 

against his order of transfer,js dispos1 of. In these 

o MAs,it has been submitted by Respondent8 that his 

representationhas been djsosed of in order which is 
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at AnnexUre-C to MA . 361/99.1 t is also stated that 

applicant has already rzn his transfer M and h* 

gone and joined at his new place of posting at 

surergarh. in view of this, it is submitted that 

this original Application has become infructuouse 

we have heard learned counsels for both sides and we 

have also noted that ReSPOE.efltS in their order 

dated 26. 5.1999 (Annecure-( has indicated that 

possibilities of applicants posting to nearby 

sites will be considered at appropriate time whenever 

vacancy ariseS.In view of this, at the instance of 

learned counsel for both sides, we hold that the 

original Application has become infructUouS and the 

seine is disposed of for having infructuoUs.JO MAS 

are also disposed of. 
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